
(d) The aiml for which the Council 
has been established are of a long term 
nature aad tbe CowlI:i1 baa Ilea endeaV6ur-
illl to acbieve these objectives. 
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*168l. &11&1 B. M. JlAN£RJ££: Will 
the Minister of INDUJTIUAL DEVBLOP-
MENT AND COMPANY AFFAIRS be 
pleased to refer to tbe reply giveD to Un-
starred Question No. 6038 on the 2nd April 
1968 and state : 

(a) whether the approval of the Indus-
trial Advisory UcensiDi Committee was 
obtained befnre granting a licence to Mis. 
Standard Drum and Barrel Co. ; 

(b) who licence was Iranted to MIs. 
Hind Gatvanisiag ad Eoainoerinll Co. for 
manufaeturiq bitumen drums; 

(c) whether it is a fact that Mis. Hind 
Galvanising created a fresh capacity for 
manufacturing bitumen drums which was 
recognised by Government while the indus-
try was on the 'Rejectidn Ust' ; 

(d) whether it is obligatory on the 
part of Government to give bitumen drum 
sheets to the Refineries/Oil Companies for 
their requirement of bItumen drums ; and 

(e) the percentage of the capacity of 
each licensed unit being utilised for the 
last 7 yens on single shirt and or multiple 
shifts basis ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY AF-
FAIIlS (SHill F. A. AHMED): (a) Ap-
proval of the Licensing Committee was 
obtained before granting industrial licence 
dt. 20th July. 1959 to MIs. Standard Drum 
and Barrel COmpany. 

(b) and {c). No Industrial licence was 
granted &0 • MIS. Hind Galvanizing lIoIi-
_ioa Co .• for the manufacture of Bitu-
men Drllms. According to the 1l~5tra­
tioa certiSeate already held by the party. 
their acti.,ities iac:luded the manurecture of 
all steel drums other than steel drums of 
40/4511allon capacity. The item was on 
the rejection list for creating fresh 'Capa-
city and no fresh capacit, was created 
with the firm. Only tbelr existing assessed 
capacity for steel drums other than 40/45 
gallon barrels was split uP. at the request 
of the IIrm, as follows in November 1966. 
Aapbaltoeum-hilu-

8MB drums ---zoo 10_ ,.runum. 
Small drums -1400 tOllJle8 par annum, 




